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THE SALES PROMOTION EMPLOYEES (C ONDITIONS

OF SERVICE) AMENDMENT ACT, 1986

‘No. 48 or 1986

[23rd November, 1986.)

‘An Act further to amend the Sales Promotion Employees (GOndltlons
- ' of Service) Act, 1976

BE it enacted by Parhament in the- Tthty-seventh ‘Year of the Re- '
public of India as folloWs

1 (1) This Act may be called the Sailee Fromotion‘Efmp_loy’ees A

(Conditions of Ser\nce) Amendment Act, 1986

yd

) It shall come 1nto force onl guch date at the Central Government '
_ may, by notlﬁcatlon in _the Offitial Gazette appoint. .

- 2. In se-_ctlon 2 of the _Sales_-Pr-ornotmn Empl_oyees' (Conditions of
LJervice) Act, 1976 (hereinafter referred to as the principal -Act), for
clause (d), the followmg clause shall ‘be substituted, namely _—

‘(d) “‘sales promotion employees means any person by Whatever :
name called (including an apprentice) employed or engaged in any

- establishment for hire or reward to do. any work relating to promo-
tion of sales or busmees or both, but does not include any such
person— ° : ‘ -

(i) who, being employed or -engaged in a . supervisory

11 of 1976.

eapacity, -draws wages exceed1ng smteen hundred rupees per. - o

mensem OI'

- (d). who is employed or engaged mam]y in a managenal or .

adm1n1stra,t1ve capacity.

Explanation—For the purposes of this clause the wages per

mensem of a person shall be deemed to be the amount equal to
. thirty times his total. wages (whether or not including, or comprising

only of, commission) in respect " of the continuous _perio‘d of his -
service falling within the period of twelve months 1mmed1ately '

preceding the date with reference to which the’ calculatlon is to be

- made,; divided by the number, of days comprrsmg that penod of
'serv1ce o , \ 1

1 6:5-1987: Vzde Notlflcahon No 5. 0. 458 (B), dated 3- 5~1987 Ga,zette of India, Extrar ’

ordinary, 1987, Part 1, Section 3 (ii).
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3. Sectlon 4 of the principal Act shall be re—numbered and. shall be

(2) ‘in sub-section (1) as’ so. re—numbered in the openmg por-‘ :

tion, the words and brackets “drawing wages (being wages, not
1nclucnng any cormnssmn) » shall be omitted; '

. (b) after sub-section (1), as so re-numbered the followmg sub- ‘

"deemed to have been re-numbered with ef’fect from the 8th day of March,
, 19'76 as sub-sectlon @) thereof, and-—" - '

sectlons shall be inserted and shall be deemed to have been ingerted-

-, with effect from the 8th day of March 1976, namely B—

(2) The maximum limit up to which a sales promotion '
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..employee may accumulate earned leave shall be such as may be, |

prescribed.

(3) The limit up to Wthh the earned leave may be availed

of at a time by a sales promotion employee and the reasons for

which such limit may be exceeded shall be such as may be
~ prescribed. :

(4) A sales promotlon employee shall-— = oo

‘() when he voluntarﬂy rehnqulshes hlS post or retlres
from servme or -

(b) When his services are termmated for any reason
whatsoever (not being termination as punishment),

- be entitled to cash compensation, subject.to such conditions and-.
restrictions as may be prescribed (including conditions by way -

PR

- of specifying the maximum period for which such cash compen-
“sation shall be payable), in respect of the earned leave’ earned :

by him and not availed of.

(5) ‘Where a sales’ “promotion employee dies while in service,

_his heifs shall be entitled to cash compensation for the earned )

leave earned by him and not availed of.

(6) The cash compensatlon which w111 be payable to a sales ,

_ promotion employee or, as the case may be his heirs in respect
of any period of earned leave for which he or his heirs, as the
case may be, is or are entitled to cash compensation under sub-
section (4) or sub-section (5), as the case may be, shall be an.

amount equal to the Wages due to such sales promotion employee '

for such-period.”. ”

7

4. In sectlon 6 of the pmnc1pal Act, aftexv sub- sect10n (6) the’ follow~'
ing sub-section shall be inserted, namely —_ !

“(7y Notw1thstand1ng anythlng contained 1n the ﬁoregomg sub—"_ o

sectlons, :
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" (@) in the apphcatlon of any Act referréd to in any, of e

: sa1d sub-sections to sales promotion employees, the wages of a
sales promotion employee for the purposes of such Act, shall be
deemed to be his wages as computed. ‘in accordance Wlﬂ’\ the'_ :

provismns of this Act; .
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; (b) where an Act referred to in any.of. the said. sub-sectmns :
.prov1d.es for a. ceiling limit as to wages so as to excluds from the
" purview of the application of - such Act persons whose wages
~ exceed such ceiling limit; such Act shall not apply to any sales
" promotion employee whose ‘wages as computed in accordance -
‘Wlth the provisions of this Act exceed such oelhng limit.”,

5. In section 12 of the princlpal Act in sub-sectmn (2), in clause (a),
after the words “sales promotion employee”, the ‘words “the = limit

‘up to which“he may accumulate. earned leave, the limit up-to which he

may - avail of earned leave at a time and the reasons for which such

- limit may be exceeded, the cond1t10ns and restrictions subject to which

he may be entitled . to cash compensation”, shall be inserted and ghall
be deemed to have been inserted with effect from the 8th day of March,

. 197,



